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" 'Reterente"iiitneIHigb Court ~n' Fiid'ay~ J~ly '1'7" 1'988, on; the death ,of Mr. F.
N~~'kaka,~A-dvQca,te.' ,,' J.'~;', 0"\ §",' ,.. ,', '}".

:'0& the niprn1ng or:Friday, 'June 17, 19~8 at 11 AM. tIt,e'members, ofqpe
~lfaFand tht;,~~it?{Ileys assembled in the Court ".Robm of the Hoft'Ble" Chier
Justice to mo-&rn:'tl1e.deatho{ :Mr, F.~. -K~k5 on June' IS,:'1988: 't\ddressing

.. themem,berf'Qf(t1).eBa;r and zt11efattorneys, t1).e,Hon'Dle Mr. Chittat~s:h' Mook-
" erjee, '"Chief'Jiistice,'said: "." ,.,! ' ( ,',

~""Advocate:G'eri~ralMr; Bobde,' Government P!eaqer Mr. Barclay, Mr. (;o~
ouer, President' of Bombay Bar Associalion; :Mr. Dudhat, President of tub
Western;,,1ffidi&:';Advoea~es'.Associalion;:President ITIE:o'rporated Eh,w" SoCiety
Mr. Damodar and other members, of" tIie ;Bar:\' ' , ,,'
, The cruel hand of death within a short time has taken away another respect-

ed member of the Bar from amongst ,us: 0bIx~very r~t1Y' we Kad moumed
the death of Mr. Kamerkar and today ¥Ie express ourd~epsense' of. so~row
on; the,)Pfssibg: [{WilY''of 'Mr.LE -N~.Kakar wIio i11I.~b.~~.fi'a;qistiI}.guished qlember"
of the Bar. I am told, he had gone to Bangalgte',6n,profesSional duty\where
jhe ~]Jffieredh~rt=a~a~'and~h~ tli~~ P,1i',No,:ember;6" J929.jitpe lat~ ~..!{aka\
:w~s,bo:m.at,'Hubh 'and had his early eduCatIOn;there. He;J:lad dlstmgu'lshed
aca4emi<f cax~r.;H~ stQOd firshfro:m{his~School<in the ,Matriculation examin~
ation., JJe. had~,gradlli1;ted by standing first ,in, his grO1}Pin ,Economics., In 19S(} ."
h~ 4ad come,.toIBpmbay' and., didJiis I!l-Wl1t}re.,Fie h~ j~ th~","hl:tq1~:LWi
M~,p'a~i.\yata",:}ybichJ in.cip.en..tally:'at"1;~at:rtinJ,t<.,I ~~m..told, w~ :pai"t (if",the



"",O" ,
chamber af the late Sir Jamshedji Kanga. Many a eDIt from this stable had
become well-knawn advocates af this Caurt. My learned brather Mr. Jus6ce
Bhafucha also belanged to' the same chamber. The late Mr. Kaka first made
his markin' fuca1J.1e~t1lXcases. Then he 'had specialised in industrial law cases
and, b~ame ane,*9ft the mDst distinguished advacates in this sphere. His ser-

,vices were .sauglftrcfof;,eagerly and he had appeared in many celebrated cases
. both "befare the <Supreme Caurt and the different High Caurts. He had helped

in settling the wage structure in the ail industry, the cement industry and in
other publicand,pfivate undertakings. In fact, at the time af his death, he

,was,..engagedin settling the wage structure of the cement industry. Mr. Kaka
was nat anly a busy advacate, he was a fearless, autspaken and, at the same
time, a palite man. Bath during his CaUege days and thereafter he had keen
interest. in different disciplines af sports. He had praficiency in faotball, cricket
ang hackey . and alsO' represented his University in athletics. In, the. midst af
his busy practice, he had continued to take interest in matters of sparts. He
was a great enthusiast in mata]" rally and had participated in the Dnly Indian
team which had jained Latidan-Sydney Rally. He was alsO' one af thase whO'
bad been promaters af the Himalayan Car Rally. He was also a keen bridge
player. The late Mr. Kaka was a good friend and abO've everything else he was
a gaod man and a great advocate.

We mO'urn bis death. Our sympathies gO'to' Mrs. Kaka and his faur children.
May his saul rest in peace!"

Mr. A. S. Bobde. Advacate General said in reply:
"My Lard the Chief Justice, Mr... Justice Bharucba and friends at tbe Bar:
In almast within a fartnight, anather tragedy has avertaken the Bar in the

sudden death af Mr. Farrak Kaka, ane af our leading members. He was hale
and hearty till the last moment when he suddenly collapsed whlle at Banga-
lare. There was not the slightest sign or hint af the impending tragedy.

Mr. Kaka was a brilliant student af his time standing first almast in all
examinatians. He was an expert in tax law having worked under Shri N. A.
Palkhiwala. In the field of. industrial Law he was considered as an authority
on the subject in this country. Mr. Kaka had made a large oantributian in
evalving the wage structures af variaus industries. His was a persuasive and
accamplished advocacy. " .

Nat anly in law but Mr. Kaka had a varied interest and everything he did,
he did with fineness. Mr. Kaka earned calaurs as an N.c.c. cadet and afficer,
was a keen sportsman, an athlete, a rally driver and a steWard, a keen bridge
player, a practitianer af yoga and meditatian. He was a Directar af many
companies. His was a many-splendaured persanality and was paint device in
an that he did. Such was aur member wham we maurn to'day.

It is nat given to' we martals to' determine aur stay in this warld, but SO1ne
pf us can help a little in shaping the course af the Jives af O'urfellaw human
.beings. That Mr. Kaka did in ample measure. . ,

At this mament aur heart-felt candalences gO' to' the membersO'f his family
with a prayer that his saul may rest in peace!"

,/
Mr. J. A. Bamay, GO'vernment Pleader, said:
~'My Lords,
."I assaciate myself with the sentiments expressed by Yaur LO'rdSibipan this
sad accasian. .
'Ifgm an November 6, 1929 at Hubli, Mr, Kaka studied at St. Mary's Schc'Ol,
Hubli, and staad first fram his school at the matriculatian examinatian. He

. ir1tduat~ fJom 'the Karnatak College at Dharwar, with Hanours in Econami-
.'~s" again'~standing first in his graup. He came to BO'mbay in 1950 and studied
.~a\V'~"at~,the Gavernment Law College. After abtainihg. the LLB. Degree he
:eIlJ.:{)Ued-'~.as,an advocate af the Bambay High Caurt in Octaber 1953 and devil-
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led under Mr. N. A. Palkhiwala. In 1985. he was enrolled as a senior advocate.
He specialized in Tax matters and in Industrial matt~rs and" was. considered
.Qne of the leading experts in Industrial Law in the' country. He appeared in
~ number of important cases, in the Supreme Court and in other
High Courts of India. He had handled t1).ematters of Oil. Industry wage struc-
ture, Cement Industry wage structure and a number of important matters con-

o<;erning public sector undertakings, multiJ;1ational units and other companies.
He was currently involved in an arbitration for fixing' the wage structure in
the Cement Industry. .

He was a part-time Professor at Government Law College for three years.
At that time I was also a part-time professor and he was a1so an examiner at

:.the Indian Institute of Banking. In a professor's running race, he stood first and
.1 stood second in Government Law College. . .

In College he joined the u.O.T.C. and N.c.C. and won the best cadet priz-
.es. He stood first in the 'C' Certificate Examination of the N.C.C. and rose
to the rank of Senior Under Officer within four years. -,

A keen sportsman, he represented his college in cricket, football and hock-
~y. He was the Captain of the College Athletic Team and represented his Uni-
versity in Athletics. In the year 1949 he represented Karnatak College, Dhar-
-war in inter-collegiate sport at Bijapur. I had also the pleasure of represent-
.ing my college i.e. Gogte College from Ratnagiri. I knew the late Mr. F. N.
,Kaka from 1949.

An enthusiastic Rally Driver, he was a member of the only Indian Team in
;the 1968 London-Sydney Marathon. He had been a steward in Himalayan
,Rally since its inception. He played Bridge and had participated in a number
-of tournaments in the country. He practised Yoga and meditation regularJy.

'He was the President of the Labour Law Practitioners' Association, and had
'taken a leading part in the Association;s struggles to uphold the independence
;and integrity. of the Industrial judiciary. In the' recent past, the Association
successfully resisted the appointment of a person against whom the Associa-
'tion had serious reservations as President of the Industrial Tribunal in
Maharashira.

He was a Director in Advani Oerlikon Limited, Semi Conductors Ltd. and
;3 number of other limited companies. He was an Honorary Member of the
Employers' Federation of India. .

Mr. Kaka was married to Perviz (formerly Perviz E. Khansaheb) and has
:four children- Bomsi, 29 years, Porus 24 years, Homi 22 Years and Noshit

, J 8 years. .
Mr. Kaka 'was a thorough gentleman and was' man of pleasant personality.
Mr. Kaka is no moTe in our midst. My Lord, his untimely death is a grim

,reminder that in life we are in the midst of death. Life is an accident and death
is a certainty. We are no more born than we begin to die. The price of liv-
jng in dying. .. !

I shall conclude with a prayer to the Almighty that his soul may rest in
:peace. I am expressing my heartfelt condolences' to the members of his be-
'reavedfamily." .

Mr. K. S. Cooper, President, Bombay Bar Association, said:
"My Lord the Chief Justice, My Lord Mr. Justice Bharucha and my col-

'leagues, .' .' .

We have met here today under the shadow. of a grim 'tragedy to mourn the
~sudden and untimely demise of our colLeague' and my friend Shri Farrokh
Kaka at the early age of 58 years. I knew farrokh siJ;1ce1950 when he joined
the qovemment Law College. I was a part-time prof~sor! at the college then
and ill charge of the Sports Committee of the college and came to know him

-extre~ly well. He was the champion athlete of the college, the best sports,
man ill the college and represented the college in almost every department of
:the sports. He was a superb all-round sportsman. cricket, football, hockey,



everythfug came to him -natuFal1y ~ he played them all with equal zest and
ability. He was probably the best sportsman athlete ever to pass out of the
Government Law Co'llege. -

I can still sP..ehis 'tall athletk -frame striding through the portals of the Gov-..
ernment Law Gollegc:1.}Vithhis ever-cheerful and smiling face, his unfailing
courtesy and CQ9perd¥ionfwith his. co-students and his teach~rs alike. He was..
undoubtedly one. of :the mOst; popular personalities in the college and later he:
became an equally poppla.r personality in -the profession. His progress. and rise
at the Bar was as rapid as it was well deserved and in the years to come, he
built up~ ~enviable' reputation as Ii first class lawyer especially in the fields
of industrial law and taxation. He was in demand as a lawyer all over the.
country. 'including the Supr,eme Court and in fact the Great Reaper cut down
his life. full of so much more promise, whilst he was in Bangalore on a pro-
fessional assignment. Though professional success 4smiled on him. he never
lost either:'his good cheer. his modesty or his love for adventure. As has been
pointed out, he was the meml1er of the only Indian team to take part in the:
London-SydneyMarathon in 1968. .

I shall not repeat the chronicle of his achievements which has already been:.
related by the. speakers before me.. I shall only associate myself with the senti-
ments which have already been expressed. He was one of the undoubted lead-
ers of the Industrial Court Bar. His fearlessness was legend and his integrity
beyond qu~stion. He never minced words and was always willing to be count-
ed when it came to a show down on any matter of principle. One of his main.
ideals was the preservation of the independence and integrity of the judiciary
and he stood for these ideals uncompromisingly. We shall miss him. The Bar
wiU miss an able and fearless stalwart. His juniors will miss a fine leader and
gtiide. His wife and children will miss a wonderful husband and father and 1.
shall miss a very dear friend. . .
. Our hearts go out to his family in their sad bereavement. May the Almighty
give them strength to bear this grievous loss with courage and fortitude and
may his soul rest in everlasting peace!"

Mr: M. L. Dudhat, President of the Western India Advocates' Association,.
said: .

On behalf of the Advocates' Association of Western India, I express my-
sentiments and feelings and associate, myself with the feelings and sentiments
expressed by the Hon'ble the Chief Justice and other speakers.

Mr. Kaka was the eminent lawyer, more particularly in the industrial fieid..
He was knoWn for his ,fearlessness' and persuasiveness in his arguments in the:
Court. In the Court as well as outside, he endeared himself because of hi$:.
friendly attitude and sporting attitude. Mr. Kaka was a sportsman to the core.
In the students' age not only he participated in many sports, but after becoming
advocate also he continued to do so. '

fu him. we have lost a very good lawyer, a very good friend, a sport-loving.
person. and a sportsman and above all, a good soul. May his soul rest in\
peace!" .

Mr. D. D. Damodllr, President, Incorporated Law Society, said:...
<'My Lord the Chief Justice, My Lord Mr. Justice Bharucha, learned Advocate.

(;ev.eral .and. my colleagues at the Bar:
We;,have gather.ed here today on ~he sad occasion to mourn the sudden and'

unt¥ely death of Mr. Farrok Kaka, .one of the senior advocates qf this Hon'bte.,
Court..~. ,

;:He,~. a leading expert in Industrial Law in the country. He also specialisOO:
himself in"Taxation Laws and practised as a .Tax lawyer.

He made his mark in the profession by his intellect, ability, industry and:
sincerity of. p.urpose. .



, Apart from his acumen in the field of law where he achieved a very ;high
.position and a good'name, he was also a keen sportsman taking part in sports.
;athletics in his college days." ' .'

He was also an enthusi8;stic car rally driver and had taken part in Lo'ifdt>ri.
.Sydney Marathon. ' ,

Above all, he was a person with highest regard for ,tradition, integrity and,
:straightl:'brwardness. . "o} , ,

With" his these qualities, his amiable nature and I6vablepersonality he en-
.deared himself to one and all. ' ., , .0':

. His lfnexpected and untimely de~th has l~ft a void aI.1d:',is a great, loss to
lus famIly and all of us., " ! o.

We may take solace in the saying that "those whom God loves die2young".
On behalf of the Bombay Incorporated Law Society, I associa~e. mys~lfwith

the sentiments expressed by My Lord the Chief Justice and myothe1f.,COliea..
.gues on this sad occasion., ' ; ,

I also express my most heartfelt condolences to the members of his 'bereaved
family.

May his soul rest in eternal peace!"


